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Before SW Basrl Scott Iit Chzef Justzce, and Mr J’ustwe Bat’chelor.

MOTILAL VIRCHAND (ORIGINAL DEFENDAN’].‘ 1), APPELLANT, v, THAKORE v..
CHANDRASANGJ T HIMATSANGJ 1 (ORIGINAL PLAINTIFF), RESPONDENT "‘*: o

Decree——Eacecutzow—Appeal—-—Surety bond for restztutwn——Smt

. Where a bond is passed as security for restitution in x ths event of the deoree bemg
' —reversed m appea.l & suif based upon such bond ot be maintained.

FIRST appeal aga,mst the de01s1on of Chumla.l Lallubhal

; Flrsf. Class bubordmate J udge of Ahmedabad, in Suit No 465_*;
- of 1907, '

The facts ‘were: as follows

Thakore Mohansang]1 Hamlrsang]l brought 8 sult No. 18 of
1894, in"the Court.of ther Assistant Judge, F. P,; at Broach -

agalnst Thakra,m Bai Jilba alias Sahebra.m, widow of Thakore
v Hlma,tszmg]l Prathisangji, deceased Thakore of ‘Matar, and four ‘

~others, (1) fors declaration that defendant 2, Chandlasangp Was‘?;

" not the son and heir of the late Thakore of Matar and that he, the -

plaintiff; was entitled to the property of the de‘(_:eajse_d’bTh‘dkore}i

- and (2) for recovery of possession . with mesne profits from date
- of suit"till delivery of possession of all the moveable and -
-immoveable property attached to the Matar estate. The claim

was valued at Rs. 2,38,053- 5 4 The Ass1stant Judge dxsmlssedr
ithe su1t Wlth costs.. .- .

"The plaintiff preferred appeal No. 20 of 1898 to the nghA
Court ab Bombay, which, on the 7th M&rch 1899, reversed the
-decree and awarded the claim for possession of the esta,te‘
1nclud1ng all property moveable and immoveable. '

Respondent -defendant 2, Thakore Chandrasangp appealed to :
Her Majesty in Council and applied to the High Court for stay :
of executlon of its appella,te decree, 'The application was -
'refused bt it was ordered that Mohansangp Hamirsangii, the,"
suocessful appellant-plamhff should, before he was allowed to -
execute the decree, g1ve security to the extent of the moveable;

T

* First Agpeal No, 96 of 1909,
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%'fﬂproperty,;a,nd mesné proﬁts of the 1mmoveab1e property for :

three “years,. In consequence .of the said order Hemchand
‘;:.,_Mulchand and Motilal 'Virchand executed a bond to ‘the Assrst-
"iant J udge on the 26th August 1899 as follows :— :

: ‘sangp may ‘have come in possessmn. :

: “-On the 30th August 1899 the ngh Court ordered on the
‘a,pphca.tlon of Moha,nsang]l that the sum of Rs."10,000, which -
had been paid in.by, the Collector as Manager of the property
1n suit, should be paid to Mohansangji on the Reglstrar belng‘

satlsﬁed that the securlty had been furnished. - A

" The. appeal to the Prlvy -Council ‘was decided on the 22nd
‘ J une 1906.- The decree of the High Court was reversed. gnd .
the suit was dlsmlssed with costs: Ckandmsangj@ Himgtsangji .

- v Mohansangji H amirsangjii,

meg to the successful result of the appeal to the Privy.
Councll Thakor Chandrasangji Hlmatsang]l brought & suit, on
- the 5th October 1907, in the Court of the First Class Subordi-

" nate Judge of Ahmedabad against the said two sureties Motilal
‘AV1rcha,nd and Hemchand Mulchand deceased represented by

" his legal . representatlves, for, the recovery of the amount of®
’mthe surety bond, namely, Rs. 10,000 and 1nte1est Rs. 5,875,
~ inall Rs. 15,875 with running interest and costs. . -
. . The defendants answered inter alia that the su1t could not
- be malntalned on the security bond.. :

. ' The Subordmate Judge found that the sulb was mamt&mable
- and passed the followmg decree :— : :

- I direct that the plamtrﬁ do récover Rs 15, 875 and costs wrth runmng mterest
. at the rate of 6 per cent. per annum from the date of ]udgment to the date &f
“recovery not exceedmg the period of three years from defendant 1 and from the

. estate of the deceased Hemchand Mulchand.  The. defendants to bear their. own -

- costs, - .

@y (1906) 30 Bom, 528,
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- In case the order passed by the Honoumble H1gh Oourt in Appeal No 20 of 1898 - o

. be set aside in the appeal preferred by ‘the- said defendants to the any Council,

and . the possession of the. smoveable propertv is ordered to ‘be restored then the -
_’p]alntxﬂ Thakore Mohansangji Hamirsangji shall give back to the defendants the -

; whole of the moveable property ot whlch the plamtlff Thakore Mohansangp Hamlr .
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Defendant 1 Motllel Vnchend preferred an appeal ‘ ]
LG8 Rao (Government Pleader) for the appellant (defend-ﬁ

G K. Parekh f01 the 1espondent (plamtlff)
"Scorr, C. J.:—On the21st of June 1899 an application was

- made to the High Court praying that execution of the deereel;

of the High Court in Appeal No. 20 of 1898 from an original-

_ decree of the Assistant Judge of Broachsmight be stayed pending

disposal of ‘the appeal pleferred by the petltroner ‘“to‘ Her

:'Ma]esty in Council. - SRR

The apphcatlon for stay was refused but 1t was ordered that"
Moha,nsang]l Hamirsangiji, the successful appellant to the ngh»
Court, should; before.he was allowed to execute the decree, glve

‘ ’securlty to the extent of the movea.ble* Jproperty and mesne-
 profits of the 1mmovea,b1e pfoperty for three years. &

Inc consequence of this order Hemchand Mulchand and Motllal
Vitchand executed a bond to the Assistant J udge of Broach on

~-the 26th- of - August 1899 agreeing with the Court as follows

“Tn case the order passed by the Honourable Hl“h Court in Appeal No 20 of:"
1898 be set aside in the appeal preferred by the said defendants to the Puvy;u
C.o,un_ml -and the possession of the moveable property is ordered to be restored, then® :
the plamtlﬁ Thakor Mohansangji Hamirsangji shall give back to the defendants the
whole of the moveable property of which the plelntlff Thakor Mohansangp Hamlr.‘ '
sa.ng]l may have come in possession.’’ -, )

Now after the execution of that bond an apphcetlon for":

‘ -exeeutlon which had been filed by Mohansangji was dlsmlssed;»
‘ ‘»by the D1str1ct Judge on the ground that it was notin proper

form, and on the next day, the 81st of Adgust 1899, the ngh

" Court ordered on an independent. apphcatmn of Mohansangp »
- that the sum.of Rs: 10,000 which had been paid in by the .
* Collector'as Manager of the property in suit should be ‘paid to”
1 Moha.nsang]l on the Reglstrer bemg sa,tlsﬁed that- the secunty 5
,had been furnished. -

. “x" E
N s

The? appeal to the Prlvy Counc11 was successful and the;‘:

vkzmpresent suit was filed to recover the sum of Rs 10, 000 pald o’

Mohansang]l as above stated. e

The defendants are the executants of the surety bond

‘»’ - f
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TWO pomts have been taken in ob]ectlon to the sult F1rst

f_restltutlon in the event of a decree being reversed, and that no

“suit based upon such a bond can be mamtaﬂned and secondly, )

it iss said that if the first- ob]ectlon is a_good one the Court

: Would be prevented by considerations of ]urlsdlctlon from‘
’ convertmg this suit intd'a proceedlng in executlon to enforce

»‘ithe bond a,gamst the sure?y el

‘To deal with the last: po1nt ﬁrst the defendants l1vej1n»
~Ahmedabad , and in consequence ‘of thelr residence- in - that
V'dlstrlct they have been sued ‘in the Court of the First Class’
’Subordlna,te Judge- of Ahmedabad. The decree has to be’

' executed in the first instance by the District - Court of Broach,

*

*and has not been tra,nemltted for exerutmn to the Court of the’

First Class Subordinate J udge, Ahmedabad : therefore, it is said,
thele 1s an ob]ectmn to convertmg the suit into a proceedmgdn

executlon .

In the view that we take of the case that ob]ectlon cannot

‘prevaﬂ for, we think that assummg that the ‘bond could be’
: enforced by a proceeding in execution, it is not necessary for.
_the obligee to resort to that procedure ‘He may file a suit -

. upon the contract contamed in the bond. f "

" That was the view which was taken meny years ago by the’

- Allahabad High Court in 4bdul Kadir v. Baboo Hurree Mohun®,*
* and it is a view’ which does not appear to have been contro--

verted definitely in any of the many subsequent demslons to.

* which reference has been made.

‘ Rehance is placed upon the decisions of thls ngh Court in.
- Venkapa iNazk v. Baslingapa®, Kusaji v. Vinayak®, and’
- Jamsedji v. Bawabhai®, and we are asked to infer from them

" _that. this suit will not lie. We do not think that any such
“inferénce can be drawn. In Venkapa Naik v. Baslingapa@)

s the Subordlnate Judge was of op1mon that the prov151ons of_;

L) (1874) 6 N.-W. P, H. C. R. 261, @ (1898) 23 Bom. 478.
‘(@ (1887) 12 Bom, 411, - . {#) (1900) 25 Bom, 409,

1011, .

1t is sald that the obhrree of the bond must proceed in executlon,‘ .. Momiar

: &galnst the - obhgor :where . the bond is passed as- security for -
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sectlon 253 of the Code of Clvﬂ Procedure of 1882 could not be

g extended in their operatlon to the case of a pelson Who became

-a surety for ‘the fulfilment of the decree- in appeal.- -He held

that the' proper mode of proceeding against the sureby. was by'a’.

. regula,l suit and not by a summary process in execution, and he,
~ therefore, refused to issue execution agalnst ‘the surety.: +0n-
‘ appeal it ‘was conténded on behalf of tl;,e eppella,nt that. there -
- was nothmg to be ga,lned by driving the de01ee-holder 10" a.
- regular suit against the surety, that it would be only prolongmg

- itigation unnecessarily, and that the authorities showed that

LE

__section 253, ¥ 7. ) A )

* the’ ha,_b]hty could be enforced by proceeding in execution. -
~ Mr. Justice West in dehvenng the jodgment of the- Court

said : “ The cases cited in argument make it clear :that under
Act VIII of 1859 and the supplemental Act XXIIT of 1861, the

- ordmary mode of enforcmrr payment ‘by a surety was by

sumpmary process in executlon not by means of a- sepma,te :

m-smt “cand he held that there was no objection to- followmg

the sdme procedure in cases . undel section 546 as under

Eh

In Kusdji v. Vmayak(l) thexe is a dlctum of Mr. Justwe

* Parsons that this Court had decided that the mode of enfommg

payment by surety is by summary process in execution and -

" not by means of a separate suit. That is an inaccurate-
“statement of what was said by ‘Mr. Justlce West in Venﬁapa :

. Naik v. Baslingapa®, - 1t omits the word .* ordinary ” which -

- in 'connection' with the argument add‘ressed to us is very

material. © There is nothing in the decision in Venkapa Naik.-

' v. Baslingapa®, which should induce us to hold tha.t a suit will.
- not lie to -enforce the surety. bond even in a ca.se Whele the

ordlnary mode of proceedmg Would be in execution, _
Under the present Code of Civil Procedure Where any person

. 'ha,s become liable, as surety for the perform&nce of any deoree
. -or for the restitution of any property taken in executlon of a
decree, the decree or order may be executed agelnsthlm to the :
.. extent to:which he has rendered himself personally liable i in .
,}(.‘-the manner herem prov1ded for the execution of dec1ees, and

" (1898) 93 Bom. L P (188‘7) 12 Bomi? 411.
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such’ person.” shall for the purposes of appeal be’ deemed a - 1oL

}tpa,rty W1thm the 1 meanlng of section 47. - . Mommar

VIRCHAND |
].Tha,t however does not, we thmk 1nVolve the concluswn T

o . T ; » .
: ﬁhaﬁi g smt c&nnot be ﬁled upon the contract cleated by the ~ cgj;{i?;i\

smety bond.. BANGIL

We therefore agree Wlth the learned Subordmate Judge in
thmkmg tha.t this sulfs will lie. -

Then 1t is contended Hhat the R, 10 OOO the recovery of -
Whlch s the object of the suit, is not money realized in
executlon and therefore the sureties are not liable to restore 113 -

CTt it to be observed however, that the sureties do riot confine
thelr hablhty to money realized in executlon but “they contract:
tha.t the plaintiff Moha,nsa,ngjl shall give back to the defendants -‘

- the Whole of the moveable property of which the pla,mtlﬁ may-’
ha.ve come.in possession.” These words cover, in our opmlon, ,
“the Rs. 10, 000 - We: a,fﬁrm the decree and_ dismiss the appeal X

"Wlth costs . DRl e
-Decree aﬁ‘irmed.

GL.B.R

APPELLATE CIVIL,

B_efofe Mr., Justice Chandavaprkdr and Mr. Justice Haywdrd

GHUNILAL VIRGHAND [ORIGINAL PEmi‘xova) APPELLANT, v.THE AHMED-  j911,
. ABAD MUNIGIPAI:I’I‘Y (ORIGINAL OpPONENT), RESPONDI:NT Y. " July 81.

K Bomba J Dzstmct Mumczpal Act (anbay Act IIIof 1901), section 160?-—-Mum-
czpala.!y—Compulsory acquisition of land-—Comt; ma,tzon——Arbztratwn——-Deczswn
“. of District Court—AppeaZ——-Hzgh Court—Construction of statutes.

‘No,_ a.ppeal Ties from the declsxon of a District- Court under “clause (3) of
sectxou 160 of the Bomha) Districh Mumcxpa,l Act-(Bombay Act III of 1961),

O

Ed

" * First Appeal No.-200 of 1910,
.+ The section runs as follows — .
_160 (1) If a dispute arises with respect to any compensatmn, damaves .

* costs or expenses which are by this Act directed-to be paid, the amount, and if -

. pecessary, the'apportionmeqt of the same, shall be ascertained and determined

Nan



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 

